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SUPPLEMENTARY DEMANDS FOR GRANTS (RAILWAY S) 2005-06

THE MINISTER OF RAILWAYS (SHR! LALU PRASAD): Sir, | beg to
lay on the Table a statement (in English and H.ndi) showing the
Supplementary Demands for Grants (Railways) for the year 2005-06.

MR. DEPUTY CHAIRMAN: The House is adjourned for one hour.
The House then adjourned for junch at fifty minutes past two of the clock.

The House re-assembied after lunch at fifty ~wnutes past three of the
clock,

[THE VICE-CHAIRMAN (SHRI KALRAJ MiSHRA) in the Chair.]

CALLING ATTENTION TO MATTER OF URGENT PUBLIC
IMPORTANCE—Contd.

Recent Fire in Bombay High ONGC Platform
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THE T iR ur a9 & 91 3l B | U9E o9 9|l 3 3a1 gt 9 @t fean
T AFRE ) S Frge e 7 90 39 v A Heg A | gar
ot weiR St 3 g iR et v § @ oft Ut St @ = € fF o @ T
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SHRIR.S. GAVAI (Maharashtra): Mr. Vice-Chairman, Sir, at the outset,
l extend my appreciation to the Minister that despite the fact that several
destructions were caused by the rains in Mumbai, all possible resources
for rescue and relief were mobilised immediately. It is commendable. Sir,
since then the chartered planes and their crew were completely grounded
because of the flood situation. An emergency control centre was set up
immediately to rescue all the people. As far as the statement of the Minister
is concerned, it is stated that it is expected that 70 per cent of the production
would be restored over the next four weeks or one month.

Sir, ONGC supported, supplied vessels and three chartered helicopters
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were quickly mobilised for search and rescue operations. The Indian
Navy and the Coast Guards provided prompt assistance by deploying
ships and aircraft. They have done a cornmendable job. Sir, a total
of 384 personnel had to abandon the affected platform and the two
vessels. Of them, 351 personnel were rescued, in addition to six
divers who are undergoing decompression. As hoped by Shri
Goenka, let us also hope that the figure of 351 may go up. | do not
want to repeat what has been mentioned by Shri Pramod Mahajan
and Shri Goenka. The Government has instituted an inquiry. | would
like to draw the attention of the hon. Minister to consider the Terms
of Reference as | am suggesting:

(1) Toexamine the security measures for oil and gas pipeline systems
in ONGC, especially with reference to alleged acts of pilferage,
particularly in Gujarat;

(2) To recommend action for improving the security of oil and gas
pipeline systems and also connected facilities, including the
coordination aspects of security arrangements;

(3) To review ithe emergency response capability in ONGC, with
particular reference to fire and blowouts and recommend upgradation
of capability in ONGC to international standards; and

(4) Toexamine related issues and make apbropriate recommendations.

| once again wish to place on record my deep sense of appreciation for
the relief and rehabilitation work done by them. Thank you.

ot draiwt gast (qfvedt ame) : W, 3 @ wHE )
IqUVIAE (st waAnS fAmw): A g w1 w=wH WEan)

oft S qEsit: ¥ag F1 AF efee 7€ fF | am speaking not only as a
Member of Parliament but, as a matter of fact, as one of the office-bearers
of one of the workers' union of ONGC. Today, the nation is paying tribute to
ONGC. Mr. Pramodiji had talked about unprecedented rains in Mumbai
and other parts of Maharashtra. We are proud of Mumbai, the way it rose
to the occasion. | have no hesitation in saying, as a very little part of the
ONGC Workmen Association, that the whole nation feels proud of the way
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rescue operations have been conducted by ONGC and the Ministry. May
| add a point? Today, the way this Calling Attention has been initiated by
Shri Pramod Mahajan, 1 think, the Opposition deserves fuill compliments,
especially Mr. Pramod Mahajan. | think, this should be an example for us
how to take up the issues when we deal with such accidents. So, my
request to the hon. Minister would be this. There is no dodbt that we Al
may have differences. The hon. Minister has a vision. With that vision
itself, 1 would like you to set an example. Time and again, during the last
eleven years, we have been discussing about accidents, whether railways
or otherwise. Media highlights when accident takes place. Then, we all
forget. The point is, when the Report comes, we have to look at the crux of
the Report, the points which it was trying to address, and should see how
are we going to avoid such accidents in future. All of us, whether it is
media or Members of Parliament, are lacking in follow-up. What is
necessary is this. My request to the hon. Minister is, it would be better if
we discuss the entire issue again when the inquiry report comes because
we will have a gist before us. Now, it is all presumptions and assumptions.
They are all very technical in nature. It is also applicable to railways. If we
can set an examble that when the inquiry Report comes and if that is
discussed in the House, we will be in a position to come to some
conclusions. | would like to know whether it is possible in this case. This
is my first point.

it happens in the railway also. If we can set an exampie that when an
accident report comes from an inquiry, their recommendations are discussed
in the House, probzuiy, we will be in a position to do much. it is possible
in this case? This is my first question.

Second part, Sir, | can share as a matter of fact, that last month all the
unions, all the workmen—who have been in this organization, who have
been having a joint meeting every year or once in two years—from the
different sites of the ONGC had a meeting with the management. | was
there for two days. You will be surprised that when | tried to know | found
the same issue of safety drill. That too was discussed at the Bombay
High. The initiation was made by the workers' representative. A lot of
discussion took place on the safety aspect. Certain decisions were arrived
at on it. Certain technical things were discussed, which i would not be
able to tell here. So far as safety audit is concerned, | can understand one
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thing, onshore is okay, but till now, in this country, offshore safety auditing
has not been able to come to a certain sort of a real thing. On the onshore,
we have safety checks, safety inspectorates, etc. But so far as offshore
safety auditing is concerned, are we in a position to find out—the Petroleum
Regulatory Board will also take care of some of these corporations—
whether a long-term planning is possible on offshore safety to audit these
wells, whether they are in the public sector or the private sector?

Now, | come to my third point regarding the follow up action. There is no
doubt that whatever compensation is there, or whatever other ways are
there, we are trying to share their grief. But, is it possible for the ONGC to
have a cell to specifically monitor it. Many times it happens, and in many
cases, we announce something; we decide something. But you find after
sometime, some people are not getting, some people are not available.
So, can there be a separate cell in the ONGC to see that the follow up
action on the compensation for the missing persons, or whatever itis, is
done by that celi only to see, ultimately, not a single man is in tears, if
there are any tears for those who have lost their lives, for those who are
missing, which all of us share, that fundamental part should be looked
after one compensation.

Sir, I have two more points. Mr. Mahajan was absolutely correct about
it; he knows about it, and that is, the redevelopment plan of the ONGC has
been lagging for a number of years. It is 20-25 years old plan. A
redevelopment plan was planned a long time back. But they have not
started that operation. Can the hon. Minister clarify whether this
redevelopment plan will be expedited? Whether there is any way by which
Parliament can be of help in expediting the redevelopment plan of the
Bombay High. Sir, the only point, where we have a problem rather—and
this is where | am a little unhappy—is that it is not restricted to the ONGC,
wherever this happens, whether itis in Uttaranchal, whether it is at some
other place, you will find that the workmen are participating in the safety
audit, what we are talking about, but they are permanent. But, today there
is contractualisation of labour in this country. Sometimes we see, and we
have always been treated like this, we have to save our contract labour. 1t
is not that. What is happening in such industries, in technology-incentive
industries, is that the contract labour is not involved in the safety practices
and drillz It is a fact. Here also, | would have expected that the ONGC
should have given full marks to all others. But | must know that how many
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people are working at my place, whether there is an accident or not. Why
are these figures required? A list of permanent workers is there; | have a
hunch, the contractual labours' list is not there. The same thing, | had
seen in the Hindustan Petroleum fire case. The whole nation will have to
look at it—we have been talking about labour reforms—because they cannot
be a part of this whole process of working.

So, why was it not there, every shift, everywhere at the control level? |
should be in a position to know that so many people are working there,
this many are permanent and this many are contractors. So, these figures
will have to be calculated. | would like to say that the hon. Minister should
go into this contractual format, whatever is the problem, and see how
many of them can be absorbed in the main workforce, so that the perennial
nature of this issue can be sorted out. There may be some people who are
not at all trained in the safety part. So, in that part, so far as
contractualisation of job is concerned, | think, we have to go a little bit
deep into it. The Ministry can look into it. | do not know whether we can
talk to media about this. | would say that instead of depending on media
report, | would request the hon. Minister to please include a man from the
Shipping Corporation. | think that the ship, Samudra Suraksha was being
operated and maintained by the Shipping Corporation and not by the ONGC.
! would like to know whether in the Inquiry Committee, whether it is the
high-powered one or the one which is working, someone from Shipping
Corporation can also be included for getting their expertise, to know what
exactly has happened in that ship. Thank you very much and thanks to
the Minister.

SHRI C. RAMACHANDRAIAH (Andhra Pradesh ): Sir, it is very properly
described by Shri Mahajan, about the deluge in Bombay city on 26th and
also the major fire in Bombay on 26th, that the enormity of these two
events cannot be under-estimated. But the very incongruous situation is,
there has been one sector, the civic administration, that is, the State
Government has failed and the other sector, that is, ONGC has done
extremely well. | join the entire House in paying tribute to their services,
especially, the CMD and their team of officers. It bears no similarity to the
other incidents which took place, especially in 1991.

[MR. DEPUTY CHAIRMAN in the Chair]

In 1991, a mishap occurred when drilling Sagar Vikas caught fire after a
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blow-out. That was not the case here. It occasionally occurs on platforms,
as has been the case. Sir, | was very happy when the Minister made a
statement in Bombay that this accident will not weaken the energy security
of the nation. And, even if the oil is to be imported, it will be very minimal.
Today, he has reassured the nation with affirmity, and | quote, "l would like
to assure the House that the accident has in no way compromised the
country's energy security.” | am very happy, Sir, if you achieve this. | wish
you were endowed with all the resources and power o achieve this, because
the nation's energy security is involved in it, country’s economy is depending
on it. Sir, | need not say about the guantum of production. The country's
requirement, that is, one-third of the total production of Bombay High is
depending on this major Bombay High North. But when | discuss with
some people who have got knowledge about this, | found that it is rather
difficult to make up the deficit in the gas. Though the Ministry can make
up for the shortage of oil, it is very difficult to make up for the gas. That is
why the Minister has to pay his attention so that the users of this gas will
not be affected. Sir, the major question is: Is there the insurance cover?
The Minister says that 195 million insurance cover is there for the BHN
platform and 60 million for Samudra Suraksha and the estimated cost of
the replacement of the platform is Rs.300 million. Some say it is Rs.3200
crores. Of course, the ONGC is rich enough to bear the replacement.
Having seen the balance sheets of the company, | am fully confident about
it. But, to what extent, these platforms are safe. | am told these platforms
were set up some 25 years back. But is our risk mitigation system adequate
in these oil fields? Sir, | would like to quote one repoit here. This is, probably
an apt time to quote it. This is a report by Llyod's Register of Shipping. |
quote, "Almost 70 per cent of the unmanned platforms had widespread
corrosion and the wellhead areas of these platforms were congested due
to improper routing of injection lines." And, it further noted, "Adding that
even internal leakage was observed at some places in the subsea pipelines.
The study added that the contractors didn't carry out the stipulated ultrasonic
thickness measurement in critical piping, well flow arms and the main
lines of the water injection lines.” Sir, there are some technical things.
But, if this report has to be taken in good faith, definitely, there were some
problems with regard to the security in the oil fields. Sir, | quote the
statement of the then Petroleum Minister, Shri Ram Naik, that he made in
2003 on the floor of this House. He directed the ONGC to formulate an
emergency plan to improve its safety standards to conform to the global
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standards. Even in 1999, similar accident took place. Sir, when a discussion
took place in August, 2003 in this august House, Shri Naik questioned the
PUS's systems pertaining to the safety and security of line in offshore
operations, especially, air logistics, maintenance, repairs and renovation
of offshore structures, and pipelines, and hiring of helicopters. It is very
true; and | join the entire nation in applauding the exemplary efforts put
forth by the ONGC and Coast Guards of this country in trying to rescue
the affected people. ...(Interruptions)... Yes; | would congratulate the
Minister. | will come to that later. Let me have that privilege. ...(/nterruptions)...

So, Sir, what | am trying to bring to the notice of the Minister is that you
have got a very aggressive plan, a very ambitious plan to achieve the
energy security, to provide the energy security to the nation. | have been
going around, | have been reading in the newspapers about it. | am very
happy. Now, | am trying to come to your point in applauding the Minister.
Honestly speaking, he richly deserves it. He richly deserves it. He has put
in his efforts. He has got a vision and i join Shri Mahajan in saying that
wherever you are making good efforts, we will appreciate them. But if you
are lacking anywhere, | have got a right to criticize.

Sir, | want to give one more suggestion to the hon. Minister. You are
going ahead with very ambitious plans. So many blocks have been offered
to the private sector and the public sector for oil exploration. But | want to
know what exactly the Government has got with regard to the safety
measures which have to be incorporated before they are allowed for
operation. This is a very important issue. But it should have a timeframe.
| think, a regulatory authority, as Mr. Dipankar Mukherjee had been
mentioning about a regulatory authority on this subject which the
Government is contemplating to put up, will stipulate all these things, like
offshore, elc. And not only this, there may be terrorist activities, there may
be earthguakes where such cil installations may get affected. So, the
Government should have a comprehensive plan to provide the security.
...(Time-bell)... | am very happy to see the way the entire Government
machinery had reacted. But some proactive measures have to be taken. |
am very particular about it. | am fully confident that the hon. Minister, with
all his vision and capability—provided he is given a free hand—will definitely
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be able to do it. Thank you, Sir.

SHRI V. NARAYANASAMY (Pondicherry). Thank you, Sir, for giving
me this opportunity. | am grateful to the senior Member of this House, hon.
Shri Pramod Mahajan, for bringing this Calling Attention Motion for
discussion in this House. As hon. Member, Shri Dipankar Mukherjee has
said, there were positive vibes when Shri Pramod Mahajan was speaking
on this subject. | could see a sea-change in him as compared to when he
was a Member of Parliament earlier, sitting on the other side, and discussing
various issues. Now, he is giving lot cf constructive suggestions to the
hon. Minister.

SHRI PRAMOD MAHAJAN: | expect everybody to grow.
...(Interruptions)...

SHRI V. NARAYANASAMY: Sir, the ONGC officials and the hon. Minister
deserve...

MR. DEPUTY CHAIRMAN: You are only seeing him as a Member of
the Opposition.

You have not seen him when he was in the ruling party.

SHRI V. NARAYANASAMY: Sir, | feel that his experience, as a Minister,
is responsible for this change...(Interruptions)...

Sir, commendable work has been done for rescuing the people,
especially the ONGC empioyees and others, by the ONGC officials, by
constituting a committee immediately, the hon. Minister monitoring it ail
the time, and keeping the media informed on the steps that they have
taken for relief and rescue operations. Apart from them, credit also goes to
the Coast Guards who, under difficult circumstances, when there was lot
of rain and the climate was very bad, were able to rescue a large humber
of people, more than 351, as has been mentioned. The credit goes to
them.

Sir, now ! shall come to the ciarification that | would like to seek from
the hon. Minister. The hon. Minister has said in his statement that sixty to
seventy per cent of the lost production would be restored by the end of
this month. But | read statements made by the ONGC officials--1 do not
want to name them — who said that it would take months for restoring
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normal production from the well. This is creating confusion. Of course,
we would go by the hon. Minister's statement. But, evén then, an
impression is being created among the public that it would take eight to
nine months, or, even one year, to restore the normal production. | would
like to know from the hon. Minister as to what is the actual situation. Let
the hon. Minister explain that to us.

Secondly, Sir, the hon. Minister has mentioned about an internal enquiry.
The former ONGC Chairman has concealed it—three to four years back
there was a fire on the same plaiform, an inquiry was ordered, the
Committee had submitted its report, but thereafter, no action was taken
on the basis of that repert. is that true? Why was no action taken?

Sir, | agree with hon. Member, Shri Dipankar Mukherjee, when he says
that the report is being submitted, but thereafter, no follow-up action is
being taken. | wish to know from the hon. Minister whether these kinds of
reports would be discussed on the floor of the House. It could be discussed
as to what kind of safety measures could be taken when there is a fire,
when there is an accident—how to mitigate a crisis—so that action that
has to be taken for providing immediate relief work, could be applied in
the affected areas. For what purpose was that committee constituted?
Even after four years, no foliow-up action has been taken. At least, this
committee also should not meet the same fate.

Therefore, | want to know about this committee. According to a
newspaper report, this Commitiee is going to submit its report within three
months. Though the hon. Minister has not mentioned it in his statement,
this has been reported in the Press. The House should know when the
Committee is going to submit its report. When we are getting information
from the media, the House should be taken into confidence on this aspect.
Therefore, | would like to know whether the report of the committee would
be placed on the Table of the House, so that we can have a discussion on
the safety measures, as far as the oil installations are concerned.

Then, Sir, as far as the oil slick is concerned, about which hon. Members
have mentioned, there are conflicting reports. On the one hand, they say
that the environment would not be polluted, and the sea would not be
affected by this kind of oil slick. But, Sir, the crude, that is gushing out, we
read in newspaper reports, will definitely affect the environment. Then, |
would like to ask whether any measures are being taken to cover it up, to
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protect it because lot of environmental methods are available when there is
oil leak as to how to contain environmental pollution in the sea itself. Are
they going to do any work on that? One finai question, Sir, which | would
put to the hon. Minister is whether he is going to install the platform again or
he is going to interlink it with some other piatform which is nearby. Hon.
Minister was not clear about it. He said that they would restart the production.
Are they going to have a new platform there itself because oil recovery will
be there in that area? | would like to know this from the hon. Minister. Then,
| come to the final point. Sir, in 1982, there was a fire. In 1999 also, there
was a fire. We have got a bitter experience as far as fire is concerned in
Bombay High. Are they working out any mechanism? | agree that they
cannot totally rule out a fire because it is not in their hands. We had an
opportunity to go and listen to the Bombay High personnel when | was a
member of the Committee. We had seen personally the difficult
circumstances under which the ONGC employees work there. Their life is
in danger becasue they have to be in the cabin only. And, when they work,
they work in very difficult circumstances. We know that. But, like other
countries, where they have got the on-shore insulations and a lot of protective
measures are taken, | want the hon. Minister that he shouid personally take
interest and see that safety measures are strictly followed in this area.

SHRI SHANKAR ROY CHOWDHURY (West Bengal). Mr. Deputy
Chairman, Sir, | would, will all other Members of the House, convey my
condolences to the members of the ONGC personnel, including the
contractual labour, who lost their lives, who are still missing, and | congratulate
all the personnel of the ONGC, the Indian Navy, the Coast Guard and most
of all, the hon. Minister for the effort that was put in to resuscitate, revive
and rescue the people in what was obviously a disaster of very major
proportions. As a matter of fact, the Bombay area, the Mumbai area, was
suffering, at the same time, from twin disasters—rain as well as fire. But,
we are dealing with the one in which off-shore platform got fire. Here |
would like to slightly extend the discussion and say, as the Hon. Minister
very well knows, the fire took piace on Bombay High South. That the Bombay
High group of wells extremely high on the list of strategic targets which are
targeted by the enemy and their safety and security is a matter of major
concern to the security establishment of the Government of India. | take up
the point, which Mr. Ramachandraiah mentioned in passing, that is, the
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results of this disaster in Bombay High, deplorable, heart-rending though
they are, the heavy losses which they have caused, are—what is the right
word—a demonstration, if you like, of the results of a successful strike on
an off-shore oil platform. Now, this accident, that took place in Bombay
High, is a little different kind of an accident because it took place as a result
of the collision of a ship with the oil platform. It was not due to a storm, not
due to a blow-out, but due to a collision of a ship with platform.

Sir, here, | want to draw the attention of the House to the year 2000
when an American warship, called the USS Cole, which was at that time
in harbour refuelling, as a matter of fact in Eden Harbour, was similarly
approached by a boat, a boat possibly bringing supplies, but, in fact,
loaded with explosives and which rammed against the ship, blew up and
then caused very sever damage and casualties to the ship.

| would like to extend this debate that we are having to the future
possibilities of a similar event happening to our group of offshore installations,
Bombay High, North-South, as also gas installations which are coming up
offshore in the Krishna-Godavari Basin and other places also.

| think, there are security measures available for these platforms but,
to my knowiedge, these are put into effect when there is warning of
outbreak of hostilities. Under the present circumstances, in the ever-
present scenario, which is sometimes high, sometimes low, of the terrorist
attack, is there any merit in consideration to put anti-terrorist measures
in place constantly for such instaliations?

For example, this Samudra-Suraksha collided against the platform.
Couild it be a deliberate effort, not under these circumstances but under
other circumstances, of a vessle, unidentified at that time, perhaps at
night, approaching under the guise of a supply vessel and carrying out a
similar attack?

So, | think, Sir, it is not too far-fetched to, at least, suggest to the
Government of India and to the hon. Minister that maybe we should be
looking seriously at putting in place a security network around all these
installations because the terrorist attacks are copycat events. Car bombs
in Iraq are now being replicated in Kashmir. Is there an outside possibility
that some organisation, which is all the time present here, thinking on
such lines? Is it possible? Therefore, | think, my short advice to the
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Government of India would be that we should consider seriously putting in
place a safety network to guard against the terroist attacks around such
platforms.

Mr. Deputy Chairman, Sir, 1 thank you for having given me the opportunity
to participate in this debate.

SHRI P.G. NARAYANAN (Tamil Nadu): Sir, the whole nation was shocked
when one of the major oil platforms of Bombay high caught fire and about
12 ONGC personnel perished in that accident. Sir, we have to complment
the Coast Guard and Navy who acted promptly and immediately in
conducting the rescue operations successfully. Sir, it has been established
that the supply vessel dashed against the oil platform and caused the fire.
Sir, there are reports that the supply vessel was old. it was commissioned
in the year 1982 and it should have been scrapped three years ago.
Who is responsible for this? Responsibility should be fixed on the culprits
of this mishap. The Government shouid hold accountable the person who
kept this outdated supply vessel responsible for the accident, and, he
should be placed under suspension till the inquiry establishes the cause
of accident.

Sir, several ONGC personnel died two years ago when an ONGC
charter heiicopter crashed into the sea. At that time, there were allegations
that several irregularities were committed in chartering the private helicopter.
This is the second accident. | demand that a fair and free inquiry should be
conducted, in the interest of justice, to find out the cause of this accident.
Thank you, Sir.

SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, today has seen a
very unusual sight that this Calling Attention Motion started with unexpected
praise from the hon. Shri Pramod Mahajan for the hon. Petroleum Minister,
and it is ending with even motre unexpected sight of myself joining the
chorus of encomiums to the Petroleum Minister. | do believe, Sir, that he
has set... (Interruptions)

SHRI C. RAMACHANDRAIAH: That is quite naturai.

SHRI JAIRAM RAMESH: No, itis not natural. If you know both of us,
that is not natural. But, | do believe, Sir, that he has set a very good
example of crisis management. | only hope that the state Government in
Maharashtra had adopted the same pro-active approach to information
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-and managing the media as the Petroleum Minister did. | wholeheartedly
congratulate him for doing this. In the midst of this humongous tragedy,
that overtook Mumbai, he showed us how a humongous tragedy, could be
managed in a very effective manner. Sir, | have three larger institutional
questions that | want to raise. | am sure, the specifics of what happened in
this particular incident will be examined by the committee. | am sure, the
committee's report would be made public at an appropriate time. This
would invite public comment, perhaps, even a parliamentary debate. But,
as | said earlier in the morning, we, as a nation, we, as a system, Jurch
from crisis to crisis. We are great at creating crisis; we are great at
managing crisis; but drawing the lessons from these crises and
institutionalising solutions has not been our strong point. And, | do want to
make three or four comments in this light. Sir, speakers before me have
raised the issue of this not being the first such incident. There have been
similar incidents, the most recent of which was th= major fire four years
ago. And, Sir, | think, it is an appropriate question to ask as to what has
been the response of the ONGC to these incidents. Sir, knowing the
organisation as | do, | am pretty sure that there has been a very strict
safety system that has been put in place after every such crisis. An
organisation like ONGC, a navratana company, india's leading company
in every respect, does, | am sure, and | know it does follow the: international
standards and international norms, as far as safety is consarned. Sir, my
question does not relate to the internal safety systems of the ONGC, but
my question relates to the external safety audit that is conducied on
these internal safety systems, because the world-over, these compantes
cannot survive without strict, foolproof, rigorous safety mechanisms. But,
it is also true, Sir, that every once in a while, these are subject to periodic
audits from outside. So, my first question tc the Minister is: Would he
consider putting in place, if it is not already in piace, an institutional
mechanism for periodic review of internal safety systems that, undoubtedly,
organisations like ONGC have put in place? Trese external audits could
be done by domestic experts; these could be done internally also. | think,
in these matters, geographica! boundaries really do not have any relevance
and we should go for the best that the world has to offer. So, would the
hon. Ministe - consider institutionalising a system of external review, peer
review, or whatever review, of the safety systems that undoubtedly the
ONGC has putin place?

306



[3 August; 2005) RAJYA SABHA

Sir, my second question is this. | believe there already is a body
called the Qil Industry Safety Directorate. Now, if there is such a body
called the Oil Industry Safety Directorate, could this be the nucleus of
creating an external system, an external regulatory system, so to speak,
to use the language which is now very much current, an external regulatory
system to oversee, supervise and monitor the internal safety systems
that have been put in place by large organisation like the ONGC?

Sir, my third question relates to the Petroieum Reguiatory Authority
legislation of which | have been hearing for the last six years at least. [ do
not know which avtar it has taken now. The question that | have to the
Minister is; does safety, particuiarly of offshore instailations, form an integrai
element of this legislation that he is proposing to bring? Is there any time-
frame for coming forward with this legisiation? Shalil we see this legislation
in the Winter Session of Parlament? if we are going to see this iegislation,
whether, in fact, a safety audit, a safety review, is going to be a very
important function of the petroleum regulator or not.

Sir, my fourth point deals with an issue that the Minister has often
been saying that he sees the Bay of Bengai as the North Sea of South
Asia, Now, so far, Sir, ali our offshore instaliations have been in the Arabian
Sea, which everybody knows, is relatively more benign than the Bay of
Bengal. if, indeed, the Bay of Bengal is going to be our frontier for
hydrocarbon exploration, and developmentand production, | would hazard
a guess that the safety systems that would need to be put in place for
installations in the Bay of Bengai would be a magnitude different from tne
type of systems that we have seen on offshore instaliations in the Arabian
Sea. Is this an issue that he is giving thought o, particulariy since we are
now seeing a preponderance of natural gas discoveries offshore in the Bay
of Bengal area? Does he, in fact, think that given the propensity tor nawral
calamities in the Bay of Bengal area, particularly vis-a-vis the Arabian
Sea area, this is something that he would pay particular attention to?

Finally, Sir, the safety of any oll installation, of any hydrocarbon
installation, depends critically on marny parameters, one of which is the
depletion rate. Now, we have seen in the past and we have had penods,
where ONGC has been pressurised by the Government to extract more oil
from the oil fields. In the process, oil fields have been damaged; ali this
reservoir management has been a very controversial issue in our system.
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t do not want to get into this whole issue. The Minister is very familiar with
this. But | do want to raise this issue of an optimal depletion rate. Is there
any thought being given to this parameter or not? | know, when we are
importing 74 per cent of our oil requirements, the whole question of depletion
is academic. When there is nothing left, what are you depieting? But [ am
expecting that you would have advanced recovery techniques; you wouid,
at some stage, not recover just about a third of the oil in place; you would
be recovering, may be 40 per cent, or may be 50 per cent of the oil in
place. In that case, what is the Reservoir Management Policy, not of the
operating company, the ONGC, but of the Government? Because, as |
said, in the past there have been periods where the ONGC has been
asked by the Government to have rapid production, so that in a short time-
span you can show greater self-sufficiency in oil production. But, in the
long run, this has had deleterious effect on Hydrocarbon Reservoir
Management. So, | do want to raise this issue of the link between the
safety of the system as a whole and the depletion rate that the Government
enjoins upon its premier hydrocarbon agency.

Finally, Sir, we have large hydrocarbon organisations, like the ONGC,
the Indian Qil Corporation, GAIL., etc. After all, five of the nine Navratnas
belong to the hydrocarbon sector. So, there is a special emphasis on the
hydrocarbon sector. Sir, large parts of these hydrocarbon companies do
not do everything in-house. Gone are the days when they did everything
in-house. Now, itis increasingly the pattern the world over that, companies
like ONGC would specialise only in their core competence and would sub-
contract a large part of their services and procurement to outside companies.
This is what has happened in the case of the supply vehicles also. Although
it was owned by the ONGC, the operation and maintenance contract was
with the Shipping Corporation of India.

In which case, Sir, the safety issue is not just of the model company,
but the safety issue is that of the entire system, covering the supplier as
well as the buyer of the service which in this case happens to be the
ONGC. So, in other words, whether the Minister will look upon these
companies not just in terms of safety as far as that company is concerned,
but of the entire supply chain, whether it is ONGC, whether it is I10OC,
whether it is GAIL, whether it is HPCL or whether it is BPCL. Look at the
safety of the entire supply chain and reassure the country that, in fact, we
have foolproof safety systems in place. Sir, accidents are bound to happen.
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These are technologically highly risky enterprises and endeavours. Saq,
we should not expect that there would be periods of time when there
would not be accidents. | think the challenge is to learn appropriate lessons
from these acciaents and put in place credible systems that would ensure
that these accidents do not recur. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Prof. Ram Deo Bhandary.
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MR. DEPUTY CHAIRMAN: Shrimati N.P. Durga. You have two minutes.

SHRIMATI N.P. DURGA (Andhra Pradesh): Sir, | would like to seek a
few clarifications. The Minister has said in his statement that Samudra
Suraksha vessel lost contro!, drifted and collided against the platform.
But, the reports appeared in a section of the press and electronic media
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indicated that a big tidal wave hit Samudra Suraksha and this vessel, in
turn, collided against the MHN platform. This may be clarified because
this is the reason for the accident.

Sir, this is the second largest offshore accident in the world since the
Phypher accident in North Sea, near Scotland, on 6th July, 1988, where
167 people had died. | would iike to know from the hon. Minister whether
the present accident is of low intensity or high intensity, not in terms of
deaths but in terms of other aspects.

Sir, the next point which | would like to know from the hon. Minister is
whether it is true that after the accident oil spilled over up to Goa. Is it
because of non-availability of automatic stopping mechanism to stop oil
spillage to other parts on the MHN platform? Is it not a fact that this is a
must in all the offshore platforms? If the answer is, yes, why was it not
there on MHN? If it was there, had it become defunct?

The ONGC is giving excellent training to its workers working on offshere
platforms. { would like to know from the hon. Minister whether the Minister
still feels that imporved training is needed to minimise the human loss.
Thank you.

MR. DEPUTY CHAIRMAN: Hon. Minister. ‘
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SHRI MANI SHANKAR AIYAR: Mr. Deputy Chairman, Sir, may | begin
by saying how deeply touched | am at the very generous and precious
words with which my friend, Shri Pramod Mahajan began this discussion?
I think, it is an outstanding example of not merely his personal courtesy
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but also of the manner in which discussions could be conducted in the
House, and thanks to the way in which he set the tone for this discussion.
My grateful thanks also go to all participants who have not only been
generous to me, but | think, justifiably generous and fair to all the
organisations responsible for minimising the consequences of this
extremely grave accident, and above all, for the fact that the questions
asked as well as the suggestions given have all been uniformly constructive.
|, therefore, seek your indulgence, Sir, to try to respond to the questions
asked and the suggestions given to the best of my ability.

| was first asked by Shri Mahajan, Sir, as to how the Samudra Suraksha
sank. That, | believe, is a piece of information which should be sharcd with
the country, through this House, Sir, as soon as the divers were taken out
of their chamber where they were under-going decompression, we started
towing the MSV Samudra Suraksha to the coast, using Sindhu-V as the
towing vessel. The ship was already listing four or five degrees. But,
unfortunately, it was not the Samudra Suraksha, but the Sindhu-V whose
propeller broke. Therefore, we had to send another towing vessel, the Neel
Kamal. We also contacted several professional salvaging companies. But,
all of them said they could not help because the weather condition was
much too bad. We had also arranged, through the SCi, a repair workshop
with a portable generator to get going on the Samudra Suraksha, as soon
as it arrived at the coast. We sent out the Samudrika-| with the requisite
materials. But, unfortunately, they were not able to board the Samudra
Suraksa because of the very, very furious weather. Then Sir, we tried to
ensure that there would be sheltered water space for the Samudra
Suraksha. But, then, it was decided that because in a restrict space
things may go wrong, it would be better to keep it at sea and leave the
Neel Kamal to provide the manoeuvrability, Another vessel, the Feroze
Gandhi, was aiso sent out. But, unfortunately, the weather conditions
were far too bad to do the towing, the listing continued and it had reached
12 degrees. At that time, the two towing lines, had they been put, even
then, we may have succeeded in bringing it to the shore. But, even
though the Neel Kamal was cruising at an extremely slow speed, it was
simply not possible to save the vessel and it sank. And with it, we have lost
a sigificant element of forensic evidence. But, nevertheless, | think, the
enquiry committee of the ONGC as well as the high-level enquiry committee
| intend to set up, will be able to derive from those who have been in very
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close association with the MSV Samudra Suraksha, both before and after
the accident, to be able to get the kind of information that should enable
us to arrive at a fairly reasonable conclusion about what happened and
how it happened.

Sir, | have been asked by Shri Mahajan to indicate what might have
been in a preliminary sense the possible reasons for this accident, In
doing so, | would like to clarify some misconceptions that have crept in by
sections of the media rushing to judgement without al! the information
available.

Sir, the first point | need to make i< that multi-purpose supply vessel,
(MSV), is not the same thing as an offshore supply vessel (OSV). So, all
the standards and norms that apply to an OSV, an off-shore supply vessel,
should not automatically be placed on an MSV; an MSV is a far more
sophisticated vessel. It does have a dynamic positioning system, which
means that the thrusters on it work in such a manner as to keep itin a
single place during diving operations because when these diving operations
take place in the open sea, it would be dreadful if divers went into water
and by the time they started coming, up, the vessel have shifted somewhere
else. So, the system that they have, the automatic system of keeping the
thrusters going is used when the MSV is stationed at one point on the
high seas in orderto able to direct and then pull back the divers who have
to go for undersea operations. But when the MSV is moving in, what is
called, in navigation mode, then the thrusters are not in auto-mode, they
are manually operated. When this MSV was coming alongside the
platiorm, it was moving, and therefore it was in navigation-mode. And, the
expectation was that it would be, for a few minutes, alongside the platform
and having completed that cperation, it would move off. So, the thrusters
were operated in a manual-mode at that time. There is absolutely nothing
unusual about the MSV coming alongwide. There is no provision that it
should remain a hundred meters away. In fact, one of the chief purposes
of an MSV is to be able to come alongside, sometimes, for fairly easy
operations like getting food and nutrition supplied; on others, as in this
case, for medical purposes where a personnel basket is lowered from the
platform towards the sea and somebody who is injured is transfered on to
the personnel basket and is literatly pulled up on to the platform; and, this
is, in fact, the operation that has taken place? Nor is it true to say, as
some sections of the media have said, that it should only come to one
side of the vessel and not the other.
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| have brought with me a sketch, and | will be happy to share it with
anybody who is interested, to show that arrangements are available for
bringing the vessel alongside, both on the northern side of the platform,
which is on the edge here, and the southern side of the platform, which
is in the middie. And these are protected on either side by rubber
structures whose aim is to allow the barges bump one or the other without
damaging itself or damaging the platform. And, so, in a perfectly normal
rational way, for the purpose or which it was happening, this particular
MSV came alongside. And when it came alongside, there was the danger
that if it drifts, then it would smash into, what are calied, the pipes the
come rising from below the sea in which there is gas and oil. And to
protect that, there is a railing around it.

A double mishap occurred which only Nature cai: explain. At one and
the same time, the waves rose so high there was & sudden rise in the
swell that it rose above the railing, and instead of the side of the MSV,
which is well protected, hitting against the platform, it was the metallic
portion of the MSV which apparently hit against these pipes. Therewas a
burst or fracture of the pipe. And as soon as that happened, because gas
is so inflammabile, it caught fire. And when it caught fire, we know that
there were aviation Turbine fuel, {ATF) barrels stored for the helicopter
services.

We do not know whether it was the flame that reached these barrels or
whether as a result of this vessei smashing against the platform, the
barrels fell. It hardly matters, one way or the other at this point. The
minute those barrels caught fire, there was bound to be some kind of an
explosion, In other words, there was no explosion that caused the fire,
but the fire that probably caused the explosion. When these explosions
take place, the debris fly in such a way that some of the debris would
have fallen on the Samundra Suraksha. But no one should make too
much of this. The fact of the matter is that it was a Nature-decreed
accident that simply could not have been provided for in advance. What
we need now to see is that having experienced this completely unusual
combination of events whether there is some way in which there can be
further safety measure to prevent even such an unusual occurrence
from taking place.

Sir, the record of the ONGC, as was pcinted by some of those who
participated, on safety has been so outstanding that between 2002-03
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when we had to pay out a premium of 49.9 million dollars, it has been
reduced over the last four years to a mere 18.9 million dollars. There have
been ratings that have been done. The risk surveyor of the Insurance
Underwriters from London had earlier said, and given a “below satisfactory
rating” to ONGC. But it was in February 2005 that they gave an acceptable
rating to ONGC. So, it seems that ONGC has, in fact, a good safety
record. They have been performing well. It is very, very unfortunate that
this should have happened. We will, of course, have to a pay a somewhat
higher premium,but how much is a matter of negotiations between ourseives
and them. But given that the total value of property insured by the ONGC
is of the order of 12 billion dollars, — 12 billion dollars — the accident to
this one platform which would amount to something between 250 and 350
million dollars is not of such a large magnitude, compared to the totality of
the property insured, as to have too onerous an impact on the premium.
But there is simply no denying that our premimums will go up and since
we have not made any claims in the last four years, now that we will be
making a claim, obviously, we will have to face the consequences of that.

Sir, with regard to safety, which is intimately connected with this issue,
we have taken a number of steps. First for personnel training, may | assure
the House that fire fighting and sea survival training are mandatory for not
only the ONGC's permanent staff but alsc for all contract labour? It is
precisely because our contract labour was also well trained and acquainted
with the abandonment drill that we were able to minimise the loss of life in
this manner. Moreover, although the ONGC does not take out a separate
insurance policy for contract workers, it is checked in advance and
ensured that the contractor himself or the contract itself covers all the
workmen with appropriate insurance cover. With respect to offshore safety,
offshore safety audit is being reguarly attended to by a special cell on
safety, health and environment and ail offshore installations have special
safety certifications. So, that, Sir, what the position now is. For external
safety audit, the point made by Shri Jairam Ramesh, we do have
arrangements for this. Insurance Underwriters from London carry out
periodical safety audits independently and the last such audit of safety for
offshore installations was carried out by the London-based risk surveyors
in February 2005, which is the occasion on which they converted that
below satisfactory rating “to an accetable rating”.
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But that | do not think ends the matter. We obviously need to take
further steps. We were asked whether the Petroleum Regulatory Bill would
address itself to this issue. Sir, the Petroleum Regulatory Bill will be
addressing itself to downstream regulation, not upstream regulation.
Upstream regulation is the responsibility of the Directorate General of
Hydrocarbons and | think one of the first things that we out to learn from
this particular accident is that the DGH must be strengthned to be abie to
carry out this kind of function as part and parcel of its own regulatory
activities. We had thought ourselves of whether the OISD, the Qil Industry
Safety Directorate to which the hon. Shri Jairam Ramesh drew attention,
might not perhaps be the best body to do this. We came to the conclusion
that because they do not deal with the upstream, we should ierve it to
those who deal with the upstream to handle the safety aspect as well.
There was a question that was asked, which was based upon a newspaper
report, which drew attention to some of the complaints which the Ministry
had made through the OISD about the saufaty measures in several of our
companies like IOC Refineries etc. But by definition that does not cover
the off-shore and so that particular newspar2r report was not strictly
relevant to the issue that we have in hand.

Sir, | have been asked, how do | knove or how do | feel confident that we
will be able to restore a substantial proportion of the preduction within a
very short period of time? Happily, Sir, the particular platform which caught
fire, which is called Mumbai High North was processing only 38 thousand
barrels per day whereas the total production being processed is of the
order of one lakh twenty three thousand per day. The buik of this processing
was done on another process platform which has the initials NQ. N for
North and Q for Quebec. That just comes in series a, b, c, d, to q. That's
allit means. It doesn't mean itis in Canada! The bulk of the processing is
done on NQ. So, it does raise a question, an interesting question, as to
whether we cannot transfer the remaining 38,000 to the NQ platform and
not necessarily rebuild the lost Mumbai High North platform. This is a very
technical guestion. | am certainly not capable of answering it, but we have
not dedicated ourselves to rebuilding the platform at exactly the same
place. We wili consider whether it is required. It is the technical experts
who would do so. What we need to bear in mind is that there are many
kinds of platforms. There are well platforms, there are water injection
platforms and that what got destroyed was a process platform, but happily
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not the principal process platform. Therefore, how do we restore 60 to
70 per cent of the production? It is by looping the pipelines in such a
way that those that were coming to the destroyed platform are now re-
directed to the direction of the NQ platform and then we will see what
we can do about answering those topics. Sir, a question was asked
about the gas shortage saying while the oil shortage may be taken
care of, what about the gas shortage? Sir, before the accident the gas
sales from this area was in 10.5 million standard cubic metres per
day. Then, immediately after that it dropped to 6.1 million standard
cubic metres per day, a very sharp drop. We feel fairly confident that
by the end of August we will be taking it back again to 9 million scmd.
We are so short of gas in this country that even a gap of 1 1/2 miilion
scmd is not something to sneer at. But, | can assure you that the gap
in gas is no more significant than the gap in oil. It is easier for us to
make up for the gap in oil through imports. But, it is a little more
difficult to make up gas through imports. Even this morning when the
Iranian deiegation arrived for discussion on the pipeline, | said to them,
‘although you have corme for pipeline, please remember that if you
express your sympathies to us on occasion such as this, could you
just see whether you can scrape the bottom of the barrel and try and
give us a little bit of LNG so that we are able to make up for this very
unfortunate accident?'

You have asked me what is the proposed ambit of the high-levei inquiry
which | propose to institute. | am very grateful to the hon. Members for the
suggestions that they have made, particulariy Shri R.S. Gavai. We will
take all these suggestions into account. But, broadly speaking, we thought
we needed not merely an in-house view but an external view of the
circumstances that ied to the accident, the adequacy of safety rmeasures,
and what further steps could be taken in this regard, and the progress that
has been made in implementing previous recommendations that have been
made by other Committiees. | can assure the hon. Member, Shri P.G.
Narayanan and others that none of the Reports on matters like safety is
allowed to gather dust in covers. There is a continuous monitoring of this
not only to deal with specific recommendations that come from a Committee
but overail to deal with these kinds of security matters. Itis in that connection
that there is an interesting exarnple of how this work goes on. When we
were looking at what should be done, we decided to have one meeting on
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11th December, last year and another that took place this year. In
consequence of that, we have a newspaper report that either is based
upon an early draft that was later rejected or, God forbid, some more
complicated reason. But the kind of investigation and corrective measures,
which we were thinking cf, has been misrepresented. As a result of that
misrepresentation, the specific provisions that there are in the Report by
ari ironic coincidence, were accepted by ONGC on 21st July—ijust five or
six days before this accident. The fact of the matter is, we are very, very
careful about ensuring, whether it is a platform or whether itis an MSV or
even if it is OSV, or any vessel connected with the off-shore, that they
must have ail the proper certifications. Certifications of being seaworthy,
certifications relating to operations they are supposed to carry on or
certifications with respect to safety measures. in this, there is a difference
between the economic life of any vessel and its acceptability for doing the
job. 'Economic life' means that in the process of running that particuiar
facility, it is necessary to undertake repairs and refurbishing. After a period
of time, it may become more economical! ¢ replace that facility aitogether
with a new one than to go on repairing it. So, thr. econumic life is connected
with the commerce of the matter, not with tr.2 safety of the matter. There
aiso has to be a clear distinction between MSV and OSV. Unfortunately or
fortunately, we found in the regulation of the Ministry of Shipping that there
was no specific provision for the economic life or otherwise of an M8V,
which is fairly a new technology. The Committee examined what was the
provision which is nearest to it and came to the conciusion that a drill ship
is very similar to an MSV. And, therefore, the economic life could be 25
years. But the vessel that was, unfortunaiely, involved ir this accident
had all the certificates that were required to be able to run this operation.
And, we believe that the inquiry committee will reinforce this. it will validate
it. But if there are any deficiencies, of course, we will take the utmost care
to ensure that those defects are removed. There is no one in more danger
in an offshore operation than those who have to conduct these operations.
It is, therefore, in the self-interest of those, who are engaged in these
offshore activities, that they should maintain the highest standards. So,
we do try to maintain the highest standards of safety. But there are some
accidents that do take place, but what we can be proud of is that the loss
of life has been as little as it has been in this situation.

With regard to the oil spill, | had to add a paragraph, which was not
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really in the written text that had been circulated to you, in somewhat
difficult Hindi, that | suspect Shri Kripal Parmar fully understood and the
rest of us had great difficult in understanding it. So, let me try to put that
into somewhat more simple English. When the piatform caught fire, there
was, obviously, a danger of an oil spill. Had it been a blow out, it wouid
have been a very major oil spill. But as it was really connected with the oil,
which was being processed upon the platform, the quantity was not very
large. And, much of what fell upon the sea, was immediately burnt. So,
Nature took care of that there would not be too much of spill. The Coast
‘Guard rushed in their vessels, which are well-trained and well-equipped for
spill-fighting, to the area. And, they did spray the dispersal that could
ensure that whatever spill remains would be contained within a iimited
area. And, because the spill was not, in quantity as great as initially feared,
the layer that it made was fairly thin. And, we have succeeded in containing
this thin layer. We are looking after it. | think we have succeeded in avoiding
a major environmental disaster. But that is only with regard to the spill
itself. What its impact would be on marine life and other environmental
dimensions the question put by Shri Mahajan, frankly, | don't know. |
think, it is the inquiry committee that will have to look into it. We will
certainly ensure that this environmenta! dimension is looked into with the
utmost care by the committees that have been set up for this purpose.

Sir, there are a number of security measures. Now, | refer to the
points made by General Shankar Roy Chowdhury. | would not deal in
detail with a number of measures which are in place, we don't want the
floor of this House to become a source of information to those whose
interests are inimical to us. But, broadly speaking, we have an Offshore
Security Coordination Committee, under the Chairmanship of the
Director-General of the Coast Guard, with very senior officers of the Air
Force, the Navy, the IB, the ONGC and the other concerned security
agencies, to meet every three or four months. They do a risk assessment
and take necessary measures. There is a similar Onshore Security
Coordination Committee, which is there in each State, under the
Chairmanship of the Director-General of Police of the State. it also has
all the security agencies, plus ONGC and OILF members. Then, we have
a Flying Officer, Defence Advisory Group, who coordinates the work with
respect to the external threat from both, non-State enemies and State-
sponsored enemies, and possible external State-mounted attack. So, these
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matters are very much under review. We need a platform-based radar,
which is something that we wili have to really reconsider and think about
deeply. But it would prima facie appear to be necessary because there
are other forms of radars to detect what may be coming towards it.

But, may be, there are submarine attacks, by which | don't mean
submarine necessarily, but, sub-surface attacks that are possible by
terrorists and others. Since the hon. General Shankar Roy Chowdhury
has drawn our attention to this, | assure you that we wiil look into these. In
the meanwhile, the ONGC is acquiring medium-speed boats as also the
VTMS radar system to ensure the security of all its off-shore platforms. |
think, by and large, Sir that covers most of the questions that have been
raised. | am deeply grateful to all the Members for their kind sentiments
and their constructive advice, and | assure you that as soon as the reports
of these Committee. .. (Inferruptions)...Compensation?

SHRI JANARDHANA POOJARY (Karnataka): Sir, the hon. Minister did
not say anything about the compensation.

SHRI MANI SHANKAR AIYAR: | will come to that in a minute. | am
sorry. | will just come to that in a minute. | do want to assure all the hon.
Members that subject to permission being given by the Chair, we would
be happy to table any reports that emerge from these inquiries and, if the
Chair permits, to hold a discussion on it, indeed even for these reports, if
that is permitted to be referred to the Standing Committee for detaiied
analysis. Sir, with respect to the relief and rehabilitation, all rescued ONGC
personnel were paid Rs. 10,000 each for contingency expanses on their
arrival on-shore, and other non-ONGC personnel were also paid
Rs. 5,000/- by the ONGC for these contingency expenses. This would be
in addition to whatever their parent company would have paid them. Medical
attendance was immediately available. Fortunately, the number of those
seriously injured was not very large. They were rushed to the Hinduja
Hospital. On the day that | was there, | went to see three or four of them.
| think it would be true to say that they are more in need of counseiling
than in need of physical injuries being treated. Those are, of course, being
treated. But we will ensure that when they come back frorn leave—because
ail of them have been allowed to go on leave—such counselling will be
provided to them. In regard to the bereaved families, inciuding the families
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of personnel who are missing, ONGC officers-have been deputed to
contact each of the bereaved ONGC families for supportive counselling.
The same officers will help the families in completing the formalities

for the release of the compansation due and ex-gratia payments to the

legal heirs. The House will follow that, the significance of that. We will

- also obtain from each family a nomination for the appointment of

somebody to a regular job in the ONGC. | am happy to say that the full
settlement of dues and ail appointment letters to the nominated next
of kin of the 15 ONGC personnel, covered by the scheme, will be
made-on.Monday, the 22nd August, 2005. We think that the total
compensation to be paid would range somewhere between Rs. 20
lakh and Rs. 32 lakh. But | do want to add to this that while these are

" the arrangements made by the ONGC for their own personnel, ONGC

have volunteered that they will also see what further assistance they
may need to give to those who are not empioyed by the ONGC, but
who have been bereaved by this accident, and try to see what they
can do to help. | assure the House that if any of these proves
inadequate, the whole of our publjc sector oil industries stand ready to
stand by these families in their hour of need. If going even beyond
that, the Ministry cf Petrcleum and Natural Gas or the Ministry of
Finance is required to do anvthing further, it will certainly do so. And
may 1, conclusion, thank the hon. Shri Dipankar Mukherjee for the
very important suggestion he has made that in this context we really

- ought to jook at the apgiication of the ambit of the Contract Labour Act

and see whether we are fulfilling both in letter and spirit the provisions
of that Act. We shali conduct a study into this. | hope to have the
advice of Comrade Dipankar Mukherjee on this issue and of any other
Member who wouid iike to advise us on this, and if this is an issue apt
for being taken up in the Standing Committee, we have always found
that the Standing Committee attached to cur Ministry is quite

- exceptionally usefu! and imaginative in the suggestions that it makes

to us, and we could take these suggestions into account. With regard

" to'the entire question of contract labour which is tangential to the
" issue we are discussing just now, but central in the sense that so

much contract labour has had to suffer on account of this accident.

: My grateful thanks onse again, Sir, to all those who participated in this
discussion. Thank vou.
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